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THE APPROPRIATION (No. 4) BILL,
'1986—-Contd.

MR. DEPUTY CHAIRMAN: We conti-
nue with the discussion on the Appropria-
tion (No. 4) Bill, 1986. Shri B. Satya-
narayan Reddy to continue hig speech

SHRI B. SATYANARAYAN REDDY:
(Andhra Pradesh): Mr. Depuly Chairman,
Sir, yesterday, I was speaking on this
Appropriation Bill. In the present Bill,
Appropriation (No. 4) Bill, 1986, an
aggregate amount of Rs. 1,318 crores, 40
lakhs and 40.000 hag been sought for the
services for the financial year 1986-87, in
respect of the services specified in column,
2 of the Schedule. Sir. if we want our
country to be very strong and prosperous
and jf we want a healthy and  happy
nation, we must devote our energies and
efforts to some Of the important things
which g, to make the country strong.

[The Vice-Chairman
Kaushik) in the Chairl.

{Shri M. P.

In the present Appropriation Bill, the
services and the amount allotted for each
of the services have been indicated in
column 3 and 2 of the Schedule respective-
ly. I would like tg draw the attention of
the Governmen; o Some of them. For
agriculture, the amount sought is Rs. 15
crores. For Defence—400 crores. For
Rehabilitation—Rs. 1,24,000. Then, for
industry—this is very important——on]y Rs.
70 crores. I am only referring to some
of the important things. Then. public
works—Rs, 1,42,89,000. Housing and
Urbap Development—Rs. 2,21.80,000 and
Ministry of Water  Resources—Rs. 10
lakhs. These are the amounts allocated or
sought for and we have fo see, out of
this amount how much iS to be spent on
important works. Sir, we have to make
this coun‘ry stromg and prosperous, Parti-
cularly, we havs to work for the better-
ment of the vast population of the rural
areas of our country. Mahatma Gandhi,
under whose leadershin we ‘fancht for the
indemendence ©f thy country, never antici-
pated them tn he Ministers, parliamenta-
rians or legislators, His only aim was to
attain independence of the coun‘ry so that
the vast population living jp rural areas
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could become prosperous and happy, so
that there wis no poverty ip this country.
But, Sir, even after 39 years of indepen-
dence, we have not achieved that goal.
Mahatma Gaadhi’s jdeal was to make
India strong and prosperous, to establish a
new India, 5 new socialist society where
there would be no poverty, where there
would be no unemployment, but we have
not solved those problems. We have to
make efforts to realise that goal.

For that we have to take certain
measures. For example, large parts of
our country are alwayg affected either by
floods or drought. Particularly, in the Jast
three-four years the States of Andhra
Pradesh, Rajasthan, Orissa anda part of
Maharashtra have been suffering from
drought. These States have been request-
ing the Central Government to provide
sufficient funds to  undertake drought
velief works, but {he amount given to
them by the Centre is very meagre. For
the last six years Andhra Pradesh has been
recling under acute and  unprecedented
drought. The situation has assumed
alarming proportion. Many listricts  in
ne State, especially the whole of Rayala-
seemy and many districts of Telengana ang
some coasta] districts are suffering from
drougt for th> last four consequtive years.
The State Governmen; has asked for pro-
viding 5n amount of over Rs, 300 crores
for relief works, but the amount prov'ded
by the Centre is hardly Rs. 40 crores. In
order to improve the situation we have
suggested to the Centra] Government that
irrigation projects should be takep up in
Andhr,; Pradesh ang in other parts of the
country immediately. We are not asking
the Centre to give us money, we are only
asking the Centre to clear the projects.
We have asked for clearnce of the Telugu-
Ganey project which ig very imoortant
If this project is clared, it will provide
not only drinkine water *o0 a vast m jcrity
of people in Madras Citv tnt also helo in
irrigating the whole of Ravalasecema reg'on
whicy is a chropjc drought-affected area.
Tikewiss, I want the c'earanre of Vamsa-
dhara Stage 1I, Polavaram project, Yeluru
project, Singur project, Juralz nroject,
Sree Ram Sacar project Stage TI, Pulichin.
to project and then Srisailem left bank
canal,
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These are certain important projects that
are pending for clearance by the Central
Government. Similarly there may be a
number of Such projects pending with
Centre for clearance relating to other Sta-
tes. Yes there may be some frcm Karna-
taka, from Maharashtry also. T would like
the Central Government to take early
decisions to clear all these projects so
that our country should becoma prospe-
rous. If 5 part of the country becomes
prosperous the whole of the country be-
comes prosperous. If  these projects
are  cleared and as a Tesult
if a parg of the country is
benefited, naturally the whole country
gets the benefit. Under the present dro-
ught situation, these projects which are
very essential to our population should
be cleareq and there should not be any
hindrance.

Likewise the construction of roads, the
national highways are also  important.
Government must take early step to see
that rura] India is reconstructed. We have
requested the Centra) Government. ...
(Time bell rings), Sir, T will take only
two or three minutes more and  finish.
There are certain roads which have to
be undertaken, We have also submit-
ted a memorandum to the Government of
India regarding inclusion of some of the
roads in Andhra Pradesh in the Central
National Highways system. I will only
mention a few of them. The existing
length of the National Highways jn And-
hra Pradesh is only 2353  kilometves,
which iy Very much less according to the
formula that the length of the National
Hiehways in any Staty should be area of
the State divided by 50, According to this
formula, Andhra Pradesh shoulq have
3,188 km of Nationa] Highways This
is very important. For the last 10 to 15
years, no important works—either  of
repairs or of new roads—have been
undertaken bv the centre in the State of
Andhra Pradesh. So T would like the
Central Government to spend  sufficient
monev. to allot sufficient money for re-
pairs and J-vine a new roads. Similarlv
tha State Government has suggested 10
hichwave to be brouoht into the National
Hichways System. We want the Central
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Government at least to take up four or
five of them immediately.

Thirdly, Andhra Pradesh has requested
for allotment of at least 5.6 crores per
year for ordinary repairs of the double-
lane National Highways at the usual rate
of Rs, 12000 per kilometre, The State
is now getting only Rs, 1.2 orores per
year, which js very insufficient. So the
Government must allot sufficient funds
for these things,

Fourthly, Andhra Pradesh Government
has proposed the construction of a coas-
tal roaq connecting Toda near Tamilnadu
border with Ichchapuram npear Orissa bor-
der at 5 cost of Rs, 34 crores covering
a distance of 1000 kilometres. This is
also a very important work, but no suffi-
cient amount has been allotted so far
for this.

Apart from this, I would like to diaw
the attention of the Government that all
those backward areas throughout the
country—whether in Andhra Pradesh or
in any other State—should be develop-
ed. For this purpose, wherever neces-
sary, these areas should be declared as
backward  areas and industries
shoulg be set up there. In our  State,
there are cortain districts which are
very backward—ike the district  from
which T come—Mehboob Nagar in Telen-
gana, There are  certain districts in
Rayalaseema  and in coastal areas ot
Andhra Pradesh like  Srikakulam ste.
Such districts should be developed. For
this the Central Government must allot
sofficient money and Set up some indus-
tries  so  that these  areas can
be developed. So far as the ‘Mahboob-
nagar district is  concerned, there are
no irrieation  facilities. If we set up
indusiries and take up development work,
we can develop thesx areas, Employment
opportunities can be createq if the indus-
tl‘i"és are set up in the diSI‘iCtA

I would like to draw the attention of
the Government

THE VICE-CHAIRMAN (SHRI M. P.
KAUSHIK): Please take your seat

SHRI B, SATYANARAYAN REDDY:
One second. I am concluding.



269  The Appropriation

Another important thing j5 that jn order
tot make our country sirong, prospercus,
our nation, a healthy nation, the irnmedi-
ate atiention should be paid on the iol-
lowing things: agriculture, irrigacon,
energy, rural Jevelopment, provision for
pure drinking water, developments of
science and technology pub.ic works,
housing and urbap development are some
of the important subjects.

THE VICE-CHAIRMAN (SHRI M. P.
KAUSHIK) -« Please sit down.

SHRI B, SATYANARAYAN REDDY:
Even after 39 years of our independence,
we could not provide even pure drinking
water fucility to the people. 1 would
like that the Government must take im-
mediate steps to provide pure drinking
water' facilities to the poor people living
in the villages.

THE VICE-CHAIRMAN (SHRI'M, P.
KAUSIHK): My, Jagesh Desai.

SHRI B. SATYANARAYAN REDDY:
No use of your debateg and all  these
thingg because you don’t want to listen.

THE VICE-CHAIRMAN (SHRI M.
P. KAUSHIK) Please take your secat.

SHRI JAGESH DESAI (Maharasatra}:

Sir, I rise to support the Appropria-
tion (No, 4) Bill, 1986, Sir,  While
sppporting this  Bill, T would like to

place before this august House some of my
views not only on economic policy, but
on taxation policy also.

Our Finance ‘Minister has assured this
House that he is going to come with a
paper on direct taxes in the current
session, Sir, I welcome the announce-
ment of the Finance Minister and probab'y
in this sessios that paper wil] be before us.

Sir, time and again while  taking part
in the discussion on the Budget and tae
Appropriation Bill, I have made it very
clear that you cannot gimplify taxation
Iaws except by curbing the tendency of
dividing the income and paying at a lesser
rate than wtat you ought to fave paid, Sir,
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the taxation system should be such that
it is simple. Sumple means that the pro-
visions in the Act angd what ig narrated
in the expianation and in the rules should
be such that jt can be interpreted ip omiy
Oy manner and there cap be no two
views on that. And that is what, I feel
is simplicity in the taxation laws. 1 am
sure that when the new Budl come before

this House, due care wull be taken. Even
if a section is lengthy, I do not mund.
But the meaning shoulg be clear, and

there should not be any other king of
interpretation. If that is done, most ot
the cases which are being decided after
a long time, could be decided at an
earlier date,

Sir, secondly, I have also said that we
havy to take action to plug the loopholes
in this Act. That is, those who want
to take advantage by shielding their ip-
come, should not be able to do so.
am sure, when the Finance Minister will
come with his, what you call, major poli-
cy statement, thig will be kept in mind
so that the Government must get the re-
venue which it ought to be given and at
the same time Small assessegg should not
have pinpricks and should not be put to
more stresg angd strain. I think that should
be the mottyg and principle of the new
taxes and policies. The shculd reflect the
socio-economic views of the Government.

[ am sure that in the ‘proposals these
things will be kept in view.
Sir, we have often heard the Prime

Minister and the Finance Minister saying
that at present ours is a high cost eco-
nomy but we have to bring about a Jow-
cost economy so that the crores of people
living below the poverty line arz enabled to
get their items of daily necessities at chea-
per rates, That js why I say that we
should avoig unnecessary expenses,

1 am thankful to hon. Member, Shii
Jha, that in his Administrative Reforms
Report he has pointed out that the items
which are to be included in the Budget
must first be scrutinised before they are
actually included in the Budget so that
the time: taken for going into their deails
ig avoided and the whole provision in the
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Budget is spent in the same year, Ge-
nerally what happaens jg that at the fag
end of the year departmen.g send pru-
posals, tenders are invited and at the
last moment they are accepted and un-
mecessary  expenditurg is incurred,

I would like to place this question be-
fore the House whether it ig necessary to
have six or seven financial imstitutiong to
cater to the needs of the industry. If
the banks were not nat'onalised, I could
understand the utility of the IDBI or the
Industrial Finance Corporation. They
were created before the banks were na-
tionalised . The question is whether
they are required in the present conditions.
1 demand a commission should be appoin-
ted to review the working of these insti-
tutions and to see whetne, there is an
over apping in the functioning of  these
institutions. And if it is so, what ac-
tion should be taken to reduce thig mum-
ber so that the unnecessary expenses are
avoided.

1 would like to give some figures here.
The Industiial Finance Corperation  has
given Joans tg the extent of Rs. 316 crores
in thp yeir 1985. The Industrial Credit
and Investment Corporation has given
loans amounting to Rs. 306 crores The
IDBI has given loan worth Rs 1,881 and
the Industrial Reconstruction Bank  has
given loang amounting Rs. 41 crore only.
The total comes to Rs. 2,543
crores.  These are mot advances alone.
They include guarantee money also. So,
I do not know gactually how much loan
is given and how much is given by way
of guarantee, I feel that the amount
given by these insti‘ution may not be
more than Rs. 2,000 or Rs. 1,500 crores.
On th= other hand our nationalised banks
have e¢iven loans amounting to  Rs.
43990 crores in one year as advance.
So, the question is whether we require
thes~ ins‘itutions to cater to the needs
of the industries or whether thiir needs
can be met by the nationalised banks.
As T told vou earlier if banks were not
nationalised, it was necessary to have these
ineitut'ons, because at that time the
commericial banks might not be coming
forward. But now as the banks have
heep nationalised, T feel that instead of

[ RAJYA SABHA ]

(No. 4) Bill, 1986 272

having these instilutions 1o cater to the
needs of the industries, the nationalised
banks should alone do the job. Of course
the Industrial Reconstruction Bank can
be kept so that the units which are sick
can be taken care of by them. Secondly,
there aig 92,015 small scale units which
are sick.

SHRI KALPNATH RAI (Uttar Pra-
desh): Why they have become sick?

SHRI JAGESH DESAI; 1 will not go
mto the details.

THE VICE-CHAIRMAN (SHRI M, P,
KAUSHIK): Please don’t in:.errupt,

SHRI JAGESH DESAI: Sir, there are
544 big industries which are sick. The
toial amount locked up in the sick indus-
tries is Rs. 3,600 crores, out of
which Rs. 2,339 crores is in big indus-
tries. In the case of small-scale indus-
tries Rs. 897 crores is locked up ia
92015 industries.

SHRI VITHALBHAI MOTIRAM~
PATEL (Gujarat): These figures per- -
tain to which year?

SHRI JAGESH DESAI: I am quoting
the figures given in 1985. After that 1
do not have. Out of 544 big sick indus-
tries, only 352 are viable. Some of the
banks are providing financial help to re-
vive 270 big sick industries. They are
also providing techmical and other help.
This comes to more than 75 per  cenf.
Sir, viable units are there in the small-
scale sector also, according to reports,
their number is 6,242, But only 2,228
viable units are nursed, The Government
is extending financial aid to the big m-
dustries, whereas small-scale industries
are not getting the same kind of he'p.
The Small Scale industries that are being
nursed by the banks are only one-third,
whereas in big industries it is 75 per cent,
This anomaly should be removed. We have
to ensure that before we extend loan to
big sick jndustries, the same  faci'ity
should be given to small scale industries
which are sick. Then only these indus-
triegs can be revived simultancously,

As regards rising prices, T would not like
to go into the details. However, T would
I'ke to say a few words on pulses and
edible oils. The Government hag given



273 The Appropriation

in the last budge; many incentives to the
tarmers for cwtivaton of pulses and oil-
seeds. Bui 1 feel 1t 15 quite inadequate.
Today the price of groundnut o1l  has
gone up to Rs. 25 per kg.  Just before
two monihg it was Rs. 16 per kg. Still
there are three months for thig problem

to be solved. We have to give a big
boost to the farmers for the production of

pulses and oilseeds. I am sorry to  say
that pulses production in the last ten
yearg is rather stagnant. The produc-

tion in 1976 was much more than what it
is today. Similar is the case with oil-
seeds too. The production of oilseeds in
the last 7 or 8 years is merely 20 per cent.
This is an area where Government has to
pay more attention by giving more sub-
sidy to the farmers for per acre of cul-
tivation. They can be given fertilisers at
concessjonal rates.

A provision has been made 1n  this
Appropriation Bill for creation of Narco-
tics Control Bureau, I am happy that a
sum of Rs. 11.32 crores has been allo-
cated for thig purpose. [ am sure with
the establishment of this Bureau drug tra-
flicking can be checked and rigorous puni-
shment should be imposed, We  can
expecy that in the near future the drug
trafficking can be e'iminated.

Sir, I am happy to note that a  sum
of Rs. 60.12 crores has, beep allocated
for importing of coins. I feel we should
stop importing of coins. We may st
up more muats to mee; ouy <oin require-
ments.  In the meantime, 1 would 1¢-
quest the Minister to make availibls these
co'ng in plenty so that small vendors and
hawkers may not face coins  shortage.
Sir, regarding the Helicopter Corporation
of India, Rs. 53.49 crores have been al-
located. Here again, 1 differ with the
Government . Sir, I would like to know
whether the Government requires another
Corporation for this purpose when HAL
is therc? Can't i work as , branch
of HAL? Why do you want to crea‘e so
many Qorporations? It is my  opinion
that again that will be more expensive and
will affecy the prices and that is why. 1
am of the firm opinion that we have to
have a second look into this matter and
see whether we should float this kind of
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Corporation when the existing Corpora-
tion can take up this kind of work. Sir,
I am very happy that Rs. 70 crores have
been provided as subsidy to new industries
in selected backward areas. 1 am very
happy about that.  This is the policy of
our party and also of our Govt. that we
want to have industries in the selected
backward areas. But we have to see that
this money which is given by way of
subsidy should reach the needy people in
time and they must have the full benefits.
We have to ensure that before this amount
reacheg the needy people, it is not eaten
away by any other person. We have to
make ourselves very sure that the total
subsidy which is to be given to such indus-
tries should be available to them and
shoulq be passed on to them in ful] and
in time.

Sir, 1 am very happy that now the Gov-
ernment hag taken care of their employees,
It wag difficult for the officers to  find
accommeodation in the city of Bombay and

a large number of them had to  stay
somewhere in Virar and Bascin. I am
happy that the Government has  taken

decision that as far ag possible, they will
provide accommodation to their staff in
the places nearer to their place of employ-
ment angd second, they will have offices ot
the department located there.  This was
necessary and 1 think that this programme
will be taken up in a big way so  that
after sometime, all the officers will get
their accommodation.

Sir, as regards Maharashtra, 1 wounld
like to submit that Maharashtra contri-
butes to the economy of this country, to
the financial prosperity of this country
but Sir, 1 feel that Maharashtra has been
neglected. Sir, Bombay city is totally
neglected. You cannot travel in subur-
ban railways. 90 lakhs people are stay-
ing ip Bombay and out of them, at least
40 to 50 lakhs people have to go for their
work and have to travel by train and who
are they? They are the employees in
the factories, teachers, students and small
shopkeepers and Sir. they have to godaily
for esrninz their livelihood. T had sug-
gested that instead of 9 carriages, there
should be 12 carriages. T understand
that thoy cannot increase the frequencies.
For that purpose, whatever infrastructure
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is to be changed, i.e, lengthening of
e paliviils, sigudinlag WO ve wdadged,
thus should be done at the earliest so that
one~urd more passengers cap go in these
tramns, ‘lhus, to some extent, wul cater
10 the needs of people of Bomoay and
will give some kind of relief to them.

Then, Sir, Maharashtra Government has
" given amenities in the hutments of their
own land and simularly, Municipal Cor-
poration hag given but in central land till
today, they are not given mno objection cer-
tificates except in two-three cases. There
are 5 iakhg people gtaying there and thers
are 43,000 hutments in the Central Gov-
ernment land but they are not given any
amenities. Sir, I request through you,
that what we require is mg objection cer-
tificates from Rai.ways, Irom Defence,
from Post and Telegraph and from o‘her
departments so that these people should
also be treated not as third class citizens
but as good ag others. Since this has
not been done in the Central Government
land, this has resulted in a heart-burning
among the slum dwellers in the city of
Bombay. I am sure, this will be taken
care of.  Similarly, Maharashtra is the
only State which has monopoly over cot-
ton. This is the scheme by which farmers
are getting due prices. But that scheme
is extended every one year or two years.
What wWe want ig that this scheme should
be made permanent. The Reserve Bank
of India and the Finance  Department
should agree that this scheme is for the
benefit of the farmers. They get good
prices; they get bonus.  But because we
do not get enough finance, we are not
able to pay the cultivators at the time we
take cotton from them. In this scheme

the social objective ig there. I would
say that thig iS real socialism. 1 am
sure this Government will help such

causes by which the farmers can be bene-
fited.  With these words, I support this
Bil.

SHRI K. G. MAHESWARAPPA
(Karnataka). Mr, Vice-Chairman_ Sir,
the primary duty of the Finance Ministry
is to control all expenditure of all  the
Ministries. The uree for achieving
economy in the Ministries has been a cry
in the wilderness. Under the present
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conditions, I am aware, it ig not possible
to achievr any economy because of the
risg nfation and rising prices. Any
way I do not want to diuale op this as
pect of the matier,

The Government is considering the Pay
Commussion’s recommendatuons tor  the
Central Government employees and it is
to take a decision shortly, My appeal
to the hon. Mumster is that before taking
a decision, the impact of their decision
on the economy of the States may also be
taken into account because the  State
Government employees are also agitating
for uniform pay scales. Then thg five-day
week, introduced of course with the best
of intentions, is not working satisfactorily.
After the introduction of this system in
the Central Government, the Karnataka
Government also introduced five-day week
and our experience is that it is not work-
ing properly.  The State Government is
just now reconsidering whether to switch
over to the earlier system of six duy week.
I appeal to the Union Government to
reconsider fnis in the larger interest of
Government work as well as the people
at large.

Then I come to certain aspects of
Karnataka. The people of Karnataka are
supposed to be very mild. Generally
they do not shout either in this House or
in the o‘her House or outside. You hear
of very littl agitation from that part of
the State.  But may 1 tell you about the
injustice done to Karnataka regarding ir-
rigation? Take for instance the per-
centage of irrigation in Karnataka, It
is only 14 per cent as against the all-India
average of 28 per cent. And jf I may
give instances, in Andhra Pradesh, it is
32 per cent, in Tamil Nadu 42 per cent,
in U.P, 49 per cent, in Haryang 65.3 per
cent, in Punjab 84.3 per cent. In Kar.
nataka, the irrigation is only 14 per cent
though Karnataka or the erstwhile Mysore
State was one of the pioneer regions of
hydro-electricity and also irrigation. Now,
irrigation projects which were proposed
by the State Government have not yet
been cleared by the Central Governmnet.
Unfortunately, the Cauvery water issue
hag been made much of by our Tamil
Nadu friends in this House as well as
outside. They are harping on the 1924
agreement jp the Cauvery water dispute.
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After 1924 up to 1972, there has been
progress in irrigation in Tamil  Nadu.

Formerly it was only 14 lakh acres. Now
it is 28 to 30 lakh acres, In Karnataka
formerly it was 3 lakh acres and now it
is 6 lakh acres.

SHRI ALADI ARUNA alias V.
ARUNACHALAM (Tamil Nadu): This
is wrong information. (Interruptions)

SHRI K. G. MAHESWARAPPA. The
figures are starting at them. They are not
prepared to come to an equitable settle-
ment on equitable grounds, (Interruption
by Shri Aladi Aruna alias V. Arunacha-
lam) You are refusing to come to a
settlement. You are harping on the con-
stitution of a tribunal. You are opposing
even small projects. (Interruptions).

THE VICE-CHAIRMAN (SHRI M. P.
KAUSHIK): Please don’t interrupt.

SHRI K. G. MAHESWARAPPA: I
am giving figures. More than 40 per cent
of the basin area lies in drought-prone
area. . (Interruption). Cauvary is a sac-
red river to both Karnataka as well as
Tamil Nadu. Tamil Nadu has got 13
fakhs of irrigated area while all the dro-
nght-prone area is in Karnataka. From
1924 to. 1972 in Karnataka the irrigated
area increased from 3 lakhs to only 6
lakhs. That js the irrigation progress be-
cause of the obstacles created by Tamil
Nadu. Tami! Nadu Government has to
clear our projects. Have you ever heard
of such a thing? It is the Central Gov-
ernment which should clear our projects,
not Tamil Nadu. (Interruption). What
wag that agreement? T tear out that ,g-
reement. . .. (Interruptions by Shri Aladi
Aruna alias, Arubachalam and Shri T.
R Babu) .

THE VICE-CHAIRMAN (SHRT M. P.
KAUSHIK): No interruptions, please.
Nothing of what they say will zo on
record, The Member concerned alone has
the right to speak and nothing else will
20 on record.

SHRT K. G. MAHESWARAPPA: Fortv
per cent of the basin area is droucht-
prone area in Karnataka. Hemavathi,
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Kapina, Kalindi, are small projects. They
are opposing even these small projects.
The Central Government has not cleared
these projects. You are not able to utilise
those waters. After all, we are so libe-
ral. Thirty lakh acres come under Cau-
very. They are irrigated by Tamil Nadu
as our sister.State. Even thep they are
not prepared to sit round a table and
sett'>. (Interruption). They are banking
and harping on an agreement said to have
been cntered into in 1924 between Mad-
tas Presidency ruled by the Britishers
and the erstwhile small Mysore State, not
even Karnataka. Tamil Nadu or Madras
Presidency then was not the Present
Tamil Nadu. It consisted of Andhra
also. It was a much bigger State. And
Mysore was a very small State. It was
not as big as present Karnataka, And
now t{hey sre harping on an agreement
entered into such unequal partners in
1924 and they are not prepared to settle
the matter. Our Chief Minister has spent
a lot of time and appealed to them for
days and days. Therefore, once again my
appeal to the Central Government js un-
til a national water policy is evolved, no
question of appointment of a tribunal
should be entertained... (Inferruption)
(Time bell rings). Sir, because of the
interruptions T have been able to make
only on. point. I have got two other
points to make.

Then T come to Krishna, I do not
want to refer to ths Krishna waters dis-
pute now. (Interruptions).

SHRT ALADI ARUNA glias V. ARU-
NACHALAM. Sir, I must be permitted
to say something on this because I do
not have gny other opportunity.

THE VICE-CHAIRMAN (SHRI M. P.
KAUSHIK). No, please.

SHRT K. G. MAHESWARAPPA: Even
in the case of the Krishna Tribunal
Award, Karnataka has been done injustice,
Fifty per cent of the basin area in Kar-
nataka. Mr. Reddy wants the Srisailam
and other projects to be cleareg outside
the scope of the Bachawat Tribunal
Award. T do not want to deal with that
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now. There also there is a dispute now
Therefore, T am appea'’ing to the Govern-
ment to see that equitable distribution is
made to all the States I do not say
that Karnataka alone should be treated
like that. Equitable distribution to all
the river bacin areas is the major ques-
tion which has to be decided now. Other-
wise, do you want that the Karnataka
people should start an agitation like the
peop'e in Punjab or in some other State?
Are you instigating Karnataka to become
a parochial Statey Sir, these are all
matters which the Central Government
shoulq take into consideration. (Time
bell rings) . <.

Lactly, Sir, with regard to the power
projects, T would like fo say that there
are a number of power proiects. (Time
bell rings). The Central Government has
not made any investment during the last
ten years. We have got many projects.

THE VICE-CHAIRMAN (SHRT M. P.
KAUSHIK): That is enough. Yes, Mr.
Vishvjit Prithvijit Singh now.

SHRIT VISHVIIT PRITHVYIT SINGH
(Maharashtra). Mr. Vice-Chairman, Sir,
T rise tg support the Appropriation Bill.

Sir, unlike the Lok Sabha, which can
discusq individual Denartment in denth
everv year, we do not really go; a chance
to disenes manv  individna' Denartments.
Therefore. T always take the opportunity
of the Aopprooriation Bill to talk about
certain nparticular Devartments. At the
present juncture, I wou'q like to talk
abont the Denartment of Culture of the
Government of India.

Sir, we do have a culturaj policy
which is enchrined in our Constitntion. In
onr Constitution, article 49 makes it an
obligation both on Parliament and the
State Leegislatnres to drotect everv monu-
ment or place or object of artistic or
historic interest.
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Sir, ag I said earlier, article 49 of the
Constitution puts an obligation both on
Parliameni and the State Legislatures to
protect every monument or place or ob-
ject or artifact o; artistic or historic in-
terest from spoliation, disfigurement, des-
ruction, removal, disposal or export, as
the case may be. Then, Sir, article 5(a)
imposesAa duty on every citizen of India
to value and preserve the rich heritage of
our composite cu'ture. Now, there are
two Acts. One is the Ancient and His-
torical Monuments Acts under which all
th, ancient monuments and artifacts are
protected and there are different . State
Acts enacteq for the same purpose. Then
there is the Antiquities and Art Treasures
Act of 1972 which protects certain cate-
gories of movable properties which are
also of historic importance. Sir, in the
‘fifties, the founding fathers of our Con-
stitution set forth a cultural policy and
that culural policy visualised the setting
up of the Devartment of Cu'ture at the
apex and below that there were three
major institutions. Omn. is the Archaeo-
logical Survey of India for the orderly
preservation and conservation of the mo-
numents; the other is the National Mu-
seum for the vreservation of the movable
properties of culture; and the third js the
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National Archives of India for documents,
deeds, papers, books, etc. Below that,
Sir, for the dissemination of this culture
.and for the purpose of fostering our cul-
ture, three institutions have been created.
One is the Sangest Natak Akademi; the
second is the Lalit Kaly Akademi; and
the third is the Sahitya Akademi. Then,
Sir, to ditseminate information about cul-
ture, the Ministry of Information and
Broadcasting and the Directorate of Ad-
vertising ang Visual Publici.y weie set up.
All these institutions are there and they
are functioning, But what is the problem?
The States were asked to set up similar
institutions in the States to follow the
central pattern. They have set up their
own academies, ‘thier own departments
and those are also functioning, The
manpower is there. The infra-structure
is there. But there are various kinds of
prob'ems. The first is the salary and
wage structure. It has got let far be-
hind. The second js the employment
ratio and what exact task a particular
individual is doing. The third is the
budgetary constraints  which have now
become unsurmountable, T would like to
deal with these institutions. 1 am go-
ing to deal with only three apex institu-
tions, namely, the Archaeological Survey
of India, th. National Museum and the
National Archives.

Out of the total budget of the Archae-
ological Survey of India, 86 per cent of
the budget is spent on salaries and wages.
What kind of preservation can they do
if 86 per cent of the budget is spent on
salarieg and wages? The most important
thing ang task is the protection of safe-
guarding all these monuments. For that
you require security staff and a list of
all sites is required. At least. we should
know what we have ip this country. No
list has been prepared so far. [ had as-
ked a question when I first became a
Member of Parliament in 1982 whether
they had made a list of all the archaeo-
logical sites. I was revolied jn the nega-
tive and told that the list is under
preparation. Tt is &till under prepara~
tion four years later. The provosed
national heritage sites in this country are
250.000. There are two schedules. In

940 R.S.—11,

[13 AUG, 1986]

i
i
i
i
I
1
t
{

(No. 4) Bill, 1986 282

the central schedule, there are 3521 sites
and monuments which we have declared

protected. There are 2756 sites to be
protected by the State Government. Out
of 3521 sites which have already been

declared protected, we have been able to
provide watch and ward staff or chowki-
dars for only 1600. The monuments are
Iying unguarded and lot of thefts are tak-
ing place. Sir, very important sites have
been left out. For example, in the six
North-Eastern States, there is not even
one site which jis at present protected,
They have been declared protected, But
no watch and ward staff is there, Just to
give you an example, in Manipur, there
is Govinati Templs at Imphal. There is
also the 12th century temple of forest
gods at Tanging belonging to the Nanag
kings, It has a collection of garments
of the kings from 12th century. Then,
in Tripura, there is the 16th century tem-
ples of Udaipur, the temple of Mangal
Chandi 4t Amarpur. In Meghalya,

there is the Denggakosi complex of tem-
ples and palaces in Garo District. Al
these are lying unprotected.

Sir, the policy requires at least three
basic things. One is the listing of monu-
ments, to getermine the areas of priority
and to provide incentives to the public
to do something about it. As far as
incentives are concerned, one of the ma-
jor things was the abolition of FEstate
Duty, We are very lucky that because
of the efforts of Shri L. K. Jha who is
sitting here, it cou'd be done. He had
written to the Government when he was
in Government and he made sure that
the Estat, Duty is abolished, We are
thankful to him and that is 3 step in the
right direction. Secondly, the ¢cales are
too low for watchmen and people are
not coming forward for employment, I
would suggest that we must employ ex-
servicemen as watchmen. There is a
huge fund of ex-servicemen all over the
country. They are to be emploved as
watchmen or as security gtaff. There is
no set po’icy. Master craf'smen are gi-
ven award by the Develonment Commis-
sioner of Handicrafts. Master craftsmen
have been identifieq in the various areas,
in the area of woodwork or marble or
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stone. When we have tg preserve these
monuments, when we have to reconstruct
these monuments at that stage, these
master craftsmen are not used.
S pm. Nobody bother about them.
The ASI had to use these master
craftsmen. One of the most hor-
rendous things has happened in the Taj
Mahal. As you went, on the pight side
a large white marble slab has been
replaced. Instead of white marble, it is
grey marble. Insteag of a pretty flower
being made op it, a very poor quality
flower has been made because a master
craftsman has not been used. The crafts-
men employed by the ASI are treated as
Class III emp'oyees. Under the Sche-
dule of the Government, they are treated
as Class III employees. No conservation
and restoration can take place but only
a poor type of reconstruction can take
place. This is what you are going to
have.

Sir, we are members of the UNESCO.
There is something called 3 World Heri-
tage Committee. It identifies monuments
and areas all over the world and then
provides international funding for their
preservation. And if huge funds come in
some kindg of proper work can  be
done, India has got six sites, Earlier
it had four, Now two more
have been added. We have six sites which
we have specifically asked the UNESCO
and the World Heritage Committee, and
they have accepted these six sites. They
are. the Taj Mahal, Ajanta and Ellora,
the Agra Fort, Konarak, ynd Mahabalipu-
ram. These are the sites which have
been identified. T would like tg sive a lit.
tle contract. Shri Lankan, Sir, has had iden-
tified by the World Heritage Committee the
sacred city of Anooradha Puram, the an-
cient city of Polonnaruva, the ancient city
of Sigiriva. They have been brave enough
to ask for the preservation of entire re-
gions, a whole serie; of monuments. We
have followeq a wrong policy by asking
for the preservation of individual monu-
ments. We could have asked for the
preservation of the city of Agra, the city
of Varanash, the city of Hampi, the city
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of Tanjore, the city of Ajmer, and the
city of Jaisalmer. But we have not done
so0. We have asked for individual monu-
ments. I would still urge upon the Gov-
ernment to ask for the preservation of
these cities so that we can get propel
funding and we can get something done.
We have to strengthen the ASI becanpse
if we do not strengthen the ASI, all o
monuments, many of them lying unpro-
tected, will disappear.

Sir, T would like to quote bere trom
Heinrich Zimmer. This is an old book.
It is not mew. This is just to show that
the things are exactly the same now as
they used to be many years ago. This
is the “Art of Indiap Asia’ by Heinrich
Zimmer. This is the second edition. The
first edition wag publisheq in 1955. And
what does it say? It says:

“The caves of Ajanta still preserve
ap astounding series of frescoes  and,
since in ancient Hindu literature one
reads much of painting and painted
walls, it is certain that this bold, sim-
ple and superb style derives from a
long and masterly tradition. However,
we possess scarcely any further visible
evidence. These price'ess remains from
the sixth and seventh centuries A.D.
are practically all that we know of an
Indian craft which—as can be deduced
from other indications—was one of the
dominant sources of the Buddhist art of
the entire Far East.

No review of Indian art would be
complete if the branches of the tradi-
tion that opened southward to Ceylon
and Indonesia and northward into
Nepal, Tibet and Chinese Turkistan
were omitted; for, as we have seen, the
monuments of the Indian mainland are
largely ruins, The more we find and
reconstruct, jnterpret and understand,
the more do we realise how much has
bBeen lost.”

Sir, we have to stop this loss.

To go on, Sir, to the National Museum,
the National Museum is the apex. There
are 386 museums in the country. There
are three Central Museums. They are the
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National Museum, Delhi, the Indian Mu-
scum, Calcutta, and the Salar Jung Muse-
wm, Hyderabad. And the yest are zither
of the State Governments or trusts or
privatc. And out of these 386 museums,
how many have got laboratories? Only
seven  have laboratories, Apart
from these seven, the Centre has the
Nationa] Library for the Conservation of
the Cultural Properties of India at
Lucknow, That is only one laboratory
that is under the Centra] Government.
Apart from that there is the National
Museum at Delhi with 4 staff of 28, the
Indian Museum Calcutta with a staff of 8,
the Salarjung Museum Hyderabad with a
staff of 10, the State Museum Hyderabad
with a staff of 2, the Patna Museum with
a staff of 4, the Bharat Kala Bhavan
Varanasi with a staff of 1, the Mathura
Museum with a  staff of 1, the Baroda
Museum with 5  staff of 3, the State
Muscum Madrag  with a staff of 4, the
Shrinagar Museum with a staff of 4, and
the Victoria Memorial Hall, Calcutta with
a staff of 10. You will thus see that 3
tota} of 75 individuals are working towardg
preservation in laboratories, only 75,

I would like to quote once again from
an grticle. It js a recenmt article in the
‘Times of India’ of Sunday the 10th
August. It j; talking about Endangered
Heritage of India, It says, “Even ag the
400 odd museums in the country are ina
state of neglect, India is being robbed of
its works of art by flourishing vandals.
Art objects mostly metallic from the seve-
ra]l thousand temples in Tamil  Nadu,
Andhra Pradesh, Karnataka, Kerala etc.
find their way into the hands of vandals
through local artisans. These artisans
make a replica of the original and then
the latter is smuggled out. This nefarious
trade, experts say, hag been flourishing
because’ of the dearth of trained restores
in differen; areas Such as bronze, stone,
clay, wood, textile, leather, pavper, ivory,
eic, ... YIn the field of restoration of oil
paintings, the situation jg even  worse.
Then it goes on to say. “The report says
that in fact, there is a dearth Of conserva-
tion ethos and the whole country does not
give the kind of importance conservation
deserves. 1 majority Of cases, even
minimum fundg are not provided for
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acquiring chemicals ang tools...In order
o improve the functioning of the
various museums and check trade of
valuable treasureg of art, the committes
has recommended tha; every important
museéym should have conservation labora-
tory. In fact, it shoulg be made compul-
sory that these museums incorporate labo-
ratory ag their basic component. In order
to achieve this, it has beepn recommended
that the authorities concerned should

provide liberal grants to the various
museum.”
Sir, one ot the first principle of 3

museum jg accession. There should be a
list of accession, a photograph of the
object along with the description, This
is very essentia] 1o prevent any thefts.
None of our museums apart from two
bhave got any proper records.  Omly two
have got proper records, the Bharat Kala
Bhavan Varanas; and the Calico Museum
of Textiles in Ahmedabad. No other
museum has got any idea of what they
have got. They do not evep have a
proper list,

The Aurel Stein collection of Central
Asian Art Paintingg are kept in barracks
at the Archaeological Survey of India.
Water is seeping 4nq  destroying the
objects. The national museum does not
have the least idea Oof what it contains.
There is no list of these objects and these
objectg are suffering because of seepage
of water from the ground and leaking
roofy because of Ng kind of preservation.
The Buddhist Treasures of 2nd century at
Nagarjunakonda Museum are going to be
destroyed. Various newspapers have pub-
lished articleg on these things. I do not
wang ty go into the details. All these
things are being destroyed because of lack
of facilities.

No proper educationa] courses are avail-
able in Indian universities for museum
management. Only Baroda University hag
got g course. That ig the only university
here. Our museumg have got such a huge
fund of objects but very few are on dis-
play. Our museumq are actually i the
ancient tradition of bhandarc which are
the store-houses of art and culture, Bt
we have no list of these objecty and no
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description of these gbjects. Even a proper
accession policy is lacking.

Now, Sir, I will come to the National
Archives, The main laboratory jg  the
national laboratory at Alipore in Calcutta.
This is covered by the Copyright  Act,
Every single object jn India hag to go
througa the Nationa] Archives and the
Asiatic Society of Bombay, Calcutta for
preservation of records. In Calcutta, we
have the example of ths hon.
Minister, Shrimat; Sushila Rohatgi. She
recently visited Calcutty and  saw ?he
objects, the whole of manuscripty being
removed, and sae asked why wag that
happening ‘and they said that they cannot
keep track of all thesy objects.  They
don’t know what they have. And the
hon_ Minister ordered that this be closed
and an inventory be made ang only after
that, it shoulq be opened to public and
for research scholars. That ig the state of
what js happening to our libraries,

Thae Nationa] Library in Calcutta had
asked for a gran: of Rs. 13 crores from the
Governmeny this year, and the Govern-
ment hag granted only Rs, 1 crore. This
i about the English libraries. Now, let
ug take vernacular libraries. Since my
friend there wag talking about the verna-
cular libraries, I may also say Something
about it, Sir, there iS such a store-house
of knowledge in these libraries. Sir,
Kapila Vatsyayan, who used to be tae
Secretary of the Department of Culture,
headed 5 committee which estimated that
there are 30 crore manuscripty in the
country which are lying unpreserved, un-
catalogned and unlisted and nobody has
gone infy that aspect. There are four
major libraries. Khuda Baksh Library in
Patna, Raza Library in Rampur, Saras-
wati Library in Tanjore and Deen Dayal
Library in Bikaner. These are the ones
about which some information wag avail-
able, somg catalogues were there. some
listing was there But alas! The most
fantastic thing has happened with Deen
Dayal Library of Bikaner. It has recently
been sold by the heirs of Shri Deen Dayal
to various buvers who came from all over
the world bidding for j; and they have
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taken away all the books and manuscripts;
they have all gone, Deen Dayal Library
which was a store-house of our rich cultp-
ral heritage is destroyed apd finished; jt
hag been auc.ioned off. But I nope this
will nog happen to the rest of our libraries,

There is no provision for microfilming
and for preservation because the libruries
have no funds. Government roday is
spending money on creating newer and
newer cul.ural institutions, more and
more insti.utions are beinz creatad, These
regicnal cultura] centres are being set up
recently; it is a good decision. But what I
bave to say is tha: we have to strengthen
the existing infrastructure which has been
seen to work in the past. It can be made
to work ¢ven today. That js of prime
importance. Here, I woulq like to quote
an eminent person whom I will not name,
who heads a mational trust, and he says:

“The first consideration for th Minitry
of Culture was to ensure responsibility
and accountability i the insutuuong set
up by Government, The constant ende-
avour to create new instituttons had
caused inordinate confugion with regard
to responsibility and had vitiated
attemptg to hold accountable those insti-
tutions that were already in existence
for the soecfic purpose of disseminat-
ing cultural information o# wational
integra ion while respecting cultural
diversity.”

I quite agree with him. This is the most
important thing. We have to preserve
what we already have.

As I have pointed out, the main
problem is the Jlack of funds.
Government . a'one  cannot  cope up
with this problems; Government can-
not be expected to come up with it.
Our tax laws—we are gn the Appropria-
tion Bill; ¢4 I can talk about financial
part—are not conducive ¢, any private
contributions, contribution by private in-
dividualy or by industry. Section 35¢1)
(iii) of the Finance Act allows 103 per cent
exemvotion for scientific research. But
conservation jg not science? Unfortunately,
that is not allowed here. They allow for
scientific research by institutions approved
by Secretary Science and Technology. And,
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Sir, most of these contributions go o in-
house laboratories of the industry, It be-
comes a symbiotic relatonship taa; the
same industry, the same business house
fives money 1o a laboratuly which is
approved by the Departmen; of Science
and Technology which is an jn-house
laboratory doing research for that businesg
house. It becomes a symbiotic relation-
ship. It is ype Centre’s money; j; is the
people’s money which i used for this
research. I am not gaying research iy bad;
but it becomes a, in-house  effort.
Whereas, for the museums, for the libra-
ries, which are approved, the exemption
is under section 80 G of the Income-tax
Act, It comeg tg only 50 per cent. Only
50 per cent. Thig Jacuna hag to be
plugged. We have to amend the law and
we have to see that culture gets its due
place. Only then, can we hope t, have
Proper progress in the preservation of our
heritage.

Sir, in conclusion, 1 would like to quote
what our late Prime Minis‘er, Shrimati
Tndira Gandhi, said. She said some apt
things.

“You cannot belong to the world
unlesg you belong to your own culture
and your nation. A treg mus; have
roots, Though the roots gy deep into
the ground, the treq itself grows up into
the sky towards the sun. So must we
turn our faces and our steps towardg the
future though our roots remain ip the
past.”

Thank you, Sir,
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*Expunged as ordered by the Chair.
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ot aw wagw fag : Ieawremer
wga, & T X a1 f§ 124 Ak
217 aRY T § fod wwria*

. (sagaA)

THAKUR JAGATPAL SINGH, Sir, on
a point of order. He cannot say this.
1t i3 an aspersion on the judiciary. (Inter-
yuptions).

= TR qIgN 19 ;W@ B Awh
g wafeg %% @ § | SIEw R
7T g

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): You conclude
now,

SHRI CHIMANBHAI MEHTA

(Guijarat); sir, he js casting aspersions on
the judicrary.

5t vm waaw fag o s
TAEL A S oAt

. (sa7ara)

Jawrena (st Qo FAHARAL ):
a9% 6 fawz 4 1 wWa 12 faae
ar 9 IF &1 WT WY T
Fa

Are you going to
tions?

o W wadw Wqg . S| AW
Y ¥ fagr § 9@ WY W9 |y
qfwT 1 717 fAme @t s & faa
g1
THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE
(SHRI B. K. GADHVI): Sir, this s
something which camnot go on record.
¥t iy an aspersion on the High Court and
the Supreme Court Judges.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Mr. Singh, you
conclude now,

SHRI B. K. GADHVI. Sir, it cannot go
on record.

answer the jnterrup-

*Expunged as ordered by the Chair.
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SHRI CHIMANBHA! MEHTA: Mr.
Vice-Chairman, pleage allow me. Let bim
continue; 1 do not mund. But, Sir, two
Members and alsp the Minister have
pointed out that he js casting aspersioms
on the judiciary, Those words, after your
persual  should be expunged.

THE VICE-CHAIRMAN (SHRI H.
HANUMANATHAPPA): After I look
into the records, I will s¢; what should
be done,

ot <m wagm fag sy,
T wgw ag & fF g waanl F
gEaarT  garard wE w0
#§ gz N wgar wgar g f& A
M F MA qF FAT 380 oA
g€ FrEw A &1 W ™ W o«
wifsg @t 7§f 31 ©7 3w # 37-3%
el FY Araer ¥ oy W w Radt
s frgm aff fem owmr & Wiz
a7 gl sex § A 12 fasd
aﬁ%%nq"rawf‘awmﬁla
T wiwE g § v 7 37-38
qet § A whg fol A o g
AT qF § | waR IAE W Sfe-
forlt & feemr 3 = fgg 9
agr afes § snfearar § @r faes
st & @0 § IvAr A feaer
{gear fear & fafeer &, =@ o
g Fearsd 1 3 gfows 3w
@ & sfew =g, 50 sfama f7fa-
g aq a3 £ #re wifcgmy
"¢ ghmal & faarme 24 gfems
fafre: & 8 lfa:rr FIET W99
ﬁ:mamrcra T T ETE
s v § fo. (<.wmm.)

& faae a1 gaq A1)

Sd fawmar & a}k A | wgAt
g 1 few @g ¥ day fagaar
JL R uQ sire Al WS
&1 fagee ¥ T LT 54 WER
gfw ggrd fwaq § =me @i S
wi 21 giar 3 g Aw feey
fedi 3@ st w ag@ ¢} T fz
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[=f wrm g er Fag]
T IEAAT AT uA A qge WIS
qOT B sm ¥ g A
I frvmr w03 g 49 W ghamm
| au?il'fn, SRE L Sl
fog sidm oy god ¥ foaar
5397 @il § 1 g Hie giedmm
% gl g ARl Afecq & @
iy ¥ st ognr g, givdiom
a:r"n' g9 A S4 AR & 9T
q0E § @ FAd § W@ FNQ
§ me o 40 wlral SOET ®AS
¥ oag fwg< & Geor 8 1 @R
TS SET AR AN 8T gR
3 S g AT STLEW Fai I
W @ & Fiew giowr § o9
I3 FoT guT AT 1 AN & Sl
we gt ShaT A s &g vA ¥
GFITAE TOHT GE WS SHAT 94T
LTS (93¢ Tq: av8 a1 Qo Fifwaw
qAT gHT & 3@ SATAR &
€ F#O4 1 WAT Y IF 3ITM-
FoaTe #1 ag wff fHEr @ W AR
& @gawr gl § B oagiEw g
#El & 9 &m A FGAT AT a
F< AT, Ay Astar q B I,
wigalt ser &% T & WA
fagre & qar s @ g wgh wf
&fR: =18 1378 ®AT § W<
ghamar & foodt 7 3600 Tidr
§ sanr i fog A fegar €7

-

4,

4896 ®C ! WT g & WGl
FEaT AN AT EAIN A
g AWK 8§y WIHGR wed § A

gh AW 9d wd & Wi v
g fa'g< q.@r freg & (a‘w
F udl) ¥ {tss ol & g3 F
fw g (Fwa F) u2 )

SUgweae (sl Qo  gAAw-
aeqr) ;oA W@ W9y 9gT  WaET
g@ fear g1

st uw wagw fag: < faae

W RE@ T F a1 gfemw
geedfag § WA @} F wgar
wigar § 19WH aga i@l g §,
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wgmd  QeEt gy & d wgr
Figar §f% 5 g I wwEr
gRET R gfemz  seeing ¥
AR g @ fafer W @
B cﬁ:{?%’? Fafar TRET
o A4q7 § 6 1 F F 9T
TS € gb T 1WA §Q g“r& g1
& Sig § Fo. @oare w0 S 96w

geEfsw a9 & ofs o
T § a1 Aie «qi @.a Bt
gifagrdeT =8 ga18 4 "€

Sh Tl F F QW S0 A
Fed T4 O g T %y 30 A
T H A 50 Y TIF &b &Y
TG & | T FaIT d wE
sgar wigh § 1 @i ¥, glea
T F gam anT g § Wi afg
T ofeas gedfaty & Fi@i
AE1 @T qr W T wT AT wET
q 7 asa § 4R 55 WIEHS G
SUTET AT 31SE &7 g9 A
gieas gl §gg g wR
AWM &l S To4T TT G i § 6
il'll\Zﬁ'Il’ EELART % TEHTWTTHT
agl & ar W GG STET
{7 \'rlrlw ‘I{. Tg u < ST
TeETYE T ﬂ"Ttmﬁ'u % CWES 8
f6 & ST wd q FA wgiEa gad
fo Srvai & 0T F g F AT ?
qfsas Fecefisa o sy, . ¥

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Whatever the
honourable Member 'ag said about the
persong who cannot defend themselves
here will be exXpunged from the record.

The house now standg adjourned till
11-00 A.M. tomorrow.

The House then adjourned at
ten minutes past six of the clock,

till eleve,  of the clock, on
Wednesday, the 14th  August,
1986,

*Expunged as ordered by the Chair.



